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CP No. 126/ALD/2017

Sh. Anil Kumar, PCS for the petitioner Company. Sh. Krishna Dev Vyas,
CGSC representing the ROC, Kanpur.

The argument in respect of the present petition are being heard.
During the course of argument and from perusal of the present petition, certain
facts came to our notice that the Company has given such explanation for non-
filing of the statutory/ annual return for the relevant period. That task was
assigned to an Outsourcing Agency, which did not perform its work. Hence,
the Company has to suffer.

In view of this, we are of the view, that the petitioner needs to file a
better affidavit giving particulars of such Outsourcing Agency and copy of the
correspondences entertained between the petitioner and outsourcing Agency in
respect of work assigned. Such affidavit to be filed within seven working days
by serving an advance copy to the opposite counsel/ CGSC.

The case is fixed for the further argument on 29" January, 2018.
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